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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

· N 0 T I F I C A T I ON 

No: :ltJs- W£ /RG/LP Dated: () ~ ~ .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nus rat Hassan 
D/0 Gh Hassan Rather 
RIO Benhama, Tehsil Lar, District Ganderbal 

1 

vide notification No.470 Dated 10.12.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl.'ffiigis~ (Adm.) 

No: 6,r/ fJ ._ :J_} ~ IRG/LP Dated: ·(J 2-.03.2024 ~ ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nusrat Hassan, Advocate 

...... for information and necessary action. 

Add~~A9m.) 
~ V~/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~o-t tJ/1 ll)l.lt/RG/LP 
v Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

2 

Mr. Mohd Ashraf 
S/0 Ghulam Mohd. Pandit 
RIO Uthoora Post Office Pinglana, Tehsil & District Pulwama 

vide notification No.930 Dated 22.11.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~~.dm.) 
No: 6s-;) ~- d.. 9'" IRGILP Dated: 6 ~- .03.2024 @,: ~ ~ 
·Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Pulwama. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
Incharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Mohd Ashraf, Advocate 

.. .... for information and necessary action. 

1 ~ 0\\dm.) AddL~a0 ~ 
~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2P l 'if';tbl£1RGILP Dated: ~J-- .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aafreen Kharadi 
D/0 G M Kharadi 
RIO Rakh Chee, Anchidora, Rehmat Abad, Tehsil & District Anantnag 

3 

vide notification No.1249 of 2021/RG Dated 16.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. 

No: (;g-~e--~r- IRGILP Dated: &)-.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 

(Adm.) 

~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aafreen Kharadi, Advocate 

..... .for information and necessary action. 

1 ~-'1> 
Addl. ~ali (~dm.) 
~ 'hv'~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Jd!) o//~V{IRG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irshad Ahmad Shah 
S/0 Muhammad Akbar Shah 
R/0 Agri-Kalan, Shah Mohalla, Tehsil Pattan, District Baramulla 

vide notification No.1039 of 2021/RG Dated 14.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl.~ 
No: br3(J- IJS-!RGILP Dated: fl:: .03.2024 (!Q, 
Copy forwarded to the·: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President; Distri·ct Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Irshad Ahmad Shah, Advocate 

...... for information and necessary action. 

Addl.~dm.) 
(il ~# 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2o-Cj o:-/Jod-~ /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sameer Hussain Nadaf 
S/0 Gh Hassan Nadaf 
RIO Zirpara, House No. 3245, Tehsil Bijbehara, District Anantnag 

5 

vide notification No.771 of 2021/RG/LP Dated 12.08.2021 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject 

to the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. 

No: 6f /; b - ~ 3 .. IRGILP Dated: rt 2 ~ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sameer Hussain Nadaf, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21 tJ !!/Po:t& /RG/LP Dated: 6:1~ .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Konark Gupta 
S/0 Raman Gupta 
RIO H.No.21, Rehari Colony, Tehsil & District Jammu 

6 

vide notification No.1496 of 2021/RG Dated 16.12.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~t~~dm.) 
V¥ No: bf.> f ... Dlj IRG/LP Dated: r!J ~- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Konark Gupta, Advocate 

...... for information and necessary action. 

Addl. R~jkdm.) 
@, Q;y 4v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2/1 ojJRJJj /RG/LP Dated: &J-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. lram Sabha 
D/0 Irshad Ahmed 
RIO House No.13, Ward No.13, near Masjid Hasnain, Akhyarabad, Tehsil & 
District Kishtwar 

7 

vide notification No.1487 of 2021/RG Dated 16.12.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

! ~vv/{1'~ 
Addl.~istr'itlf) (Adm.) 

No: 6tfrt'..,.. TJc IRGILP Dated: ~J...- .03.2024 @, . ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Iram Sabha, Advocate 

...... for information and necessary action. 



8 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: .2/2 #-_(.2tj.J._lf/RG/LP Dated:~~- .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishwa Gandhrav Kaswalia 
S/O.Buaditta Kaswalia 
RIO Arnia, W.No.ll, H.No.129, Tehsil Arnia, District Jammu 

vide notification No.672 of 2021/RG dated 05.07.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~~dm.) 
No: 6..fli3 ~tJtJ IRGILP Dated: 8::1~.03.2024 ~ ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishwa Gandhrav Kaswalia, Advocate 

...... for information and necessary action. 

Addl. ~{\kdm.) 
@ ·~~ 

.. ~ . -~--.-: 



~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2/3 tJ.!/2-tJJ-!(JRG/LP Dated: eJ.;l ~ .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sibgatullah Shah 
S/0 Zahoor Ahmad Shah 
RIO Vakeel Colony, Brane Nishat, District Srinagar 

9 

vide notification No.875 Dated 18.10.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. 

No: 6t[IJ/ - fJ ~· IRGILP Dated: ..f1#_:. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sibgatullah Shah, Advocate 

...... for information and necessary action. 

Addl. 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :JJ/t 1/:tJJ))tJRG/LP Dated: &J>.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sachin Goswami 
S/0 Jai Gopal 
RIO Village Purmandal, Ward No.2, Tehsil Bari-Brahmana, District Samba 

10 

vide notification No.1545 Dated 03.03.2018 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Principal District and Sessions Judge, Samba. 
Secretary, Bar Council of India, New Delhi. 

·~dm.) 
~/ 

Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sa chin Goswami, Advocate 

...... for information and necessary action. 

trai\(Adm.) 

~k 
Addl. 

@ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act~ 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 21 r 1j..d$JRG/LP Dated: 6o1-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Waseem Ahmad Malik 
S/0 Nazir Ahmad Malik 

11 

RIO Khuri Bat Pora, Malik Mohalla, Tehsil Damhal Hanji Pora, District 
Kulgam 

vide notification No.118 of 2022/RG/LP Dated 25.02.2022 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject 

to the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 1 ~ 

Addl. R~a{~dm.) 
No:6f9f!Jr-t6of0RGILP Dated: &d..-.03.2024 @_; Vv' ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Waseem Ahmad Malik, Advocate 

...... for information and necessary action. 

Addl. 

@ 



.._ IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2/6 ~{IJ.IJ)llfiRGILP Dated: 01., .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Malikzada Mohd Shahzad 
S/0 Mohd Shabir 
RIO Bari Darhal, Tehsil Darhal, District Rajouri 

12 

vide notification No.1 044 Dated 09.01.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: , / v - _.. , """"' • 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 

Adm.) 
~-

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Malikzada Mohd Shahzad, Advocate 

...... for information and necessary action. 

Addl~'?Adm.) 
~ l- fr 



(· 
.... ,, 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A ·r I ON 

No: 2/J: ~~bJ#IRG/LP Dated: e ,¥~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Yasir Veqar Rather 
S/0 Veqar Ahmad Rather 
RIO Gund Macher, Bismillah Colony, Tehsil Lal Pora, District Kupwara 

13 

vide notification No.1163 of 2021/RG Dated 14.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~Ae Addl. RegistrJ Adm.) 

No: t r5_/lj- :J. f-IRGILP Dated: eJ () •• 03.2024 @: ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7 . 

Government Gazette. 
President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Yasir Veqar Rather, Advocate 

...... for information and necessary action. 

Addl. ~\:Kdm.) 
~ ~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2/!) 1/£-PJl11RGILP Dated: &;). -.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tariq Ahmad Bhat 
S/0 Mohd Ashraf Bhat 
RIO Kurhama, Ganie Mohalla, Tehsil Wakura, District Ganderbal 

14 

vide notification No.1144 of 2021/RG Dated 14.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. 

No: 66 d..£- d._Cj · IRG/LP Dated: t!7d.- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 

~~ . 

gistralfi'{Adm.) 

~$Y 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tariq Ahmad Bhat, Advocate 

...... for information and necessary action. 

Addl. 

~ 
~Adm.) 
~ 



f: ',. -~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2J q tJ/£Ml/IRG/LP Dated: &.lr.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Insha Mashooq 
D/0 Mashooq Ahmad Wani 
RIO Syed Fazalabad 90ft Road, Umer Colony Pandash Near Alkhudaam, 
Tehsil & District Srinagar 

vide notification No.1 038 of 2021/RG Dated 14.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. 

No: bD3~- 3 f ... IRGILP Dated: tJ.l ~ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 

~A gistra-c~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Library; High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Mashooq, Advocate 

...... for information and necessary action. 

~ddi.~~Ad;t 
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HIGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :J.).o 1/b2Jt /RG/LP Dated: .a.:_.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Syeda Shazia 
D/0 Syed Nazir Ahmad 
RIO Nooripora, Tehsil Pattan, District Baramulla 

vide notification No.1351 of 2021/RG Dated 17.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned ·University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Adm.) 

~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Syeda Shazia, Advocate 

...... for information and necessary action. 

Addl. D\A~~ 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~:U d/MU( /RG/LP . Dated: ec2-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Musaib Ahmad 
S/0 Nizamudeen 
RIO Karewa, Rampora, Tehsil Mattan, District Anantnag 

17 

vide notification No.1298 of 2021/RG Dated 16.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Ad~i'~ (Adm.) 

No: I' ds;s-- ( :2 • IRGILP Dated: cJ2- .03.2024 @; V' ¥ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Musaib Ahmad, Advocate 

...... for information and necessary action. 

Addl.~m.) 
@ V~/ 



_, 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2:2.-'2 ~.fh /RG/LP Dated: dd.-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq Ahmad Beigh 
S/0 Gh Mohammad Beigh 

18 

RIO Tekipora Lolab, Asthan Mohalla, Tehsil Lolab Sogam, District Kupwara 

vide notification No.466 of 2021/RG Dated 29.03.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~Adm.) 
No: u £3_ -::{--6- IRGJLP Dated: iJJ_- .03.2024 ([ c: ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ishfaq Ahmad Beigh, Advocate 

..... .for information and necessary action. 

Addl. 

~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: QJ :3 t1/dl&Jc~ /RG/LP Dated: ~a~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rizwan Nayeem 
S/0 Nayeem Ahmad Sheikh 
RIO Reshinagri near Jamia Masjid Ahmadiyya, Tehsil & District Shopian 

vide notification No.737 Dated 19.09.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order A\ ~ 

Addl. ~~dm.) 
No: 66]1-'f@·!RG/LP Dated: CJ~- .03.2024 ~ ·--~~ 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rizwan Nayeem, Advocate 

...... for information and necessary action. 

Addl. R~'l}.m.) 
~ ~p 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2.1Lf tJ(h_rJJ./J /RG/LP Dated: eJo2~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Gazia Aijaz Kashani 
D/0 Aijaz Hussain Kashani 

20 

RIO 142, Lane No.3, Sector 3, Gulberg Colony, Hyderpora, Tehsil & District 
Srinagar 

vide notification No.56 Dated 14.06.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~:(Adm.) 
No: 66_ 1f · !7t IRG/LP Dated: 6 2 • .03.2024 @; ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Gazia Aijaz Kashani, Advocate 

. ..... for information and necessary action. 

Addl. ~~d~-/ 
~ ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 22% 1/iUJJ.-4 /RG/LP Dated: O~· .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashwani Kumar 
S/0 Krishan Dutt Sharma 
RIO Falwal P/0 Bana Chak, Tehsil Bishnah, District Jammu 

vide notification No.1639 Dated 28.03.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her. Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~L 
Addl. ~egistra~ '{Adm.) 

rJ d- .03.2024 ~ v ~ No: 66f{r ... 91f IRGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagarfor information and 

also keeping record of the same. 
7. Mr. Ashwani Kumar, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENl~.OLLMENT 

N 0 T I F I C A T I ON 

No: 226 ~!/~J..lJIRG/LP Dated: ~:l: .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shabieer Ahmad Mir 
S/0 Abdul Satar Mir 
RIO Salamabad Dachina, Tehsil Boniyar, District Baramulla 

22 

vide notification No.1215 Dated 19.11.2018 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~\fAdm.) 
No: lztqs--6Tt;1- IRGILP Dated: <;?1.. •• 03.2024 6r ~ ~ 
Copy forwarded to the: -. 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shabieer Ahmad Mir, Advocate 

...... for information and necessary action. 

Addl. 

@; 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :227- '1f 2oJ..4/RG/LP Dated: 0)~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bilal Ahmad Malik 
S/0 Sonaullah Malik 

23 

RIO Mohalla Guloora, Village Momin Abad, Tehsil Langate, · District 
Kupwara 

vide notification No.1182 Dated 16.11.2018 for a period of one year has been 

extended till 31.03.2025 · after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl.~m.) 
·~~ No: 6 je; 'f.-/ II .. IRGILP Dated: .12.l.: .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Ahmad Malik, Advocate 

...... for information and necessary action. 

Addl. 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '2?-8 1'Jr~tM /RG/LP Dated: ~J-~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umar Farooq Rather 
S/0 Farooq Ahmad Rather 
RIO Margipora, Rather Mohalla, Tehsil Pattan, District Baramulla 

24 

vide notification No.891 Dated 17.10.2018 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ t._Af:> 
AddL ~;~~ (Adm.) 

No: 6<Jf_j.,_j:z ... ;RGILP Dated: OJ...-.03.2024 ~ ~ ¥ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Umar Farooq Rather, Advocate 

...... for information and necessary action. 
\\. \\ 

r\~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 229 ti-_1/gpl_~ /RG/LP Dated: G:L· .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohmmad Umar Dar 
S/0 Abdul Rashid Dar 
RIO Patoosa, Rafiabad, Tehsil Rohama, District Baramulla 

25 

vide notification No. 45 of 2022/RG/LP dated 23.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

u/~A 
Addl. Registra0"dm.) 

No: 61-13 .... 3eJ IRGILP Dated: cJJ_, .03.2024 (i1 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohmmad Umar Dar, Advocate 

...... for information and necessary action. 

~ l,-11 
Addl.~stra~dm.) 
@ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Z3CJ ~rlft/RG/LP Dated: &.b-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Suraya Hayat 
D/0 Mohmad Hayat Shangroo 
RIO Markoot, Tehsil Gurez, District Bandipora 

vide notification No.701/2022/RG/LP Dated 30.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ ~ 

Addl ~i>(Adm.) 
No: 6J3!-3 fl·IRGILP Dated: &:2,-.03.2024 (f1 •q'C ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Suraya Hayat, Advocate 

...... for information and necessary action. 

Addl.~~d~ 
@ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.3 2 0:1/toJ!J /RG/LP Dated: gJ-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Harshpreet Singh Bali 
S/0 Inderpal Singh Bali 
RIO H.No.12/L.No.3, Sector-D, (Extension), Sainik Colony, District Jammu 

27 

vide notification No.1482 of 2021/RG dated 16.12.2021 for a period of one year 

has been extended tiH 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expirv unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~}dm.) 
No: 6 "J>e> -.- s-T IRGILP Dated: 6 ;L- .03.2024 @ 'h.y/ ¥ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu .. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Harshpreet Singh Bali, Advocate 

...... for information and necessary action. 

Addl. 

Q 



IDGH COURT OF .JAMMU & KASHMIR AND LADAKH AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 23 3 1/J-o;;..it/RG/LP Dated: e:l~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehak Babbar 
D/0 Tarsem Babbar 
RIO H.No.122, Ward No.2, Tehsil & District Kathua 

28 

vide notification No.46 of 2022/RG/LP dated 23.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character af)d antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~(Adm.) 
No: 6r6t:J~6r!RGILP Dated:~)- .03.2024 ~ ·c ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar ·council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehak Babbar, Advocate 

...... for information and necessary action. 

~ 
@dl. Registra(}Ad~ 

_.._...-



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :L3 lf oJ ib:?Jf /RG/LP Dated: ~l-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of · 

Ms. Supriya 
D/0 Janak Raj 
RiO H.No.359, Vishwakarma Chowk, Digiana, Tehsil & District Jammu 

29 

vide notification No.121 of 2022/RG/LP Dated 25.02.2022 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject 

to the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagarfor information and 

also keeping record of the same. 
7. Ms. Supriya, Advocate 

...... for information and necessary action. 

~ ~""'ldm.) · Addl.~r~ ~ 
@_ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2.3s- tJ-(/~;_o/ /RG/LP Dated: dJ-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anuradha Bhagat 
D/0 Tarsem Pal 
RIO Barjani Talab, Meen Sarkar, Tehsil Bari Brahmna, District Samba 

30 

vide notification No.1459 of 2021/RG Dated 16.12.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ 

' Addl. ~dm.) 
No:lflf-/)3 IRG/LP Dated: CJ!l- .03.2024 @ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anuradha Bhagat, Advocate 

...... for information and necessary action. 

~ ~ 21f~dm~_../ AddL~arC/V 
@/ 



I(IGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2-3 t o-_1/).o-JLl( /RG/LP Dated: &J..~ .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Parshotam Singh 
S/OBabuRam 
RIO Bolian Balla, Tehsil Chiralla, District Doda 

31 

vide notification No.1373 of 2021 /RG dated 17.11 .2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl.~~ (Adm.) 

No: 6rfJ0- 96tRGILP Dated: t32.- .03.2024 @ V ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge,· Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagarfor information and 

also keeping record of the same. 
7. Mr. Parshotam Singh, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2:3 T 1/~411 /RG/LP · Dated: a-ot-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sunil Sharma 
S/0 Manohar Lal 
RIO Sanoora, Kharara, Tehsil Rajpura, District Samba 

32 

vide notification No.93 of 2022/RG/LP Dated 24.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~~ 
No: bT1 J-- 6!) D-lf IRGILP Dated: ~ :J- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sunil Sharma, Advocate 

-~----



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2-?,S 1/&P;t /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arnash Kumar 
S/0 Bishamber Dass 
RIO Backon, Chalog, Tehsil Bani, District Kathua 

33 

vide notification No.29 of 2022/RG/LP Dated 23.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

v 
No: bf!JO:f'...-/;) IRG/LP Dated: f1.2...:. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Arnash Kumar, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 23 q 1/ld:tl[JRG/LP Dated: 61.~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajeev Kumar 
S/ORamDutt 
RIO Dhangroli, Tehsil Hiranagar, District Kathua 

34 

vide notification No.1000 of 2022/RG/LP Dated 28.07.2022 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: b8 /If - ~~ - IRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rajeev Kumar, Advocate 

...... for information and necessary action. 

v~d~~/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

· N 0 T I F I C A T I ON 

No: 2-lf[j 1/2-a2-l[ /RG/LP Dated: a 1_, .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Kaiser Majeed Dar 
S/0 Abdul Majeed Dar 
RIO Ratbsun (Malpora ), Tehsil Beerwah, District Bud gam 

35 

vide notification No.744 Dated 19.09.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ 
No: bi9 d. :l - ;)_ q · /RGILP Dated: g ~ -.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kaiser Majeed Dar, Advocate 

...... for information and necessary a~·~~ 

,:v 



'-.. 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2'-11 trj;_(!);_q /RG/LP Dated: o.:Z-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Ashraf 
S/0 LalDin 
RIO Mohra, Sari, Tehsil Kotranka, District Rajouri 

36 

vide notification No.1506 of 2021/RG Dated 16.12.2021 fora period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

·te~~dAv 
No: br)Jc?& - 3 T /RGILP Dated: (3 2 .,.. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K ·and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for infor~ation and 

also keeping record of the same. 
7. Mr. Mohd Ashraf, Advocate 

...... for information and necessary a~ ~tdv 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2 'D.. ~;lj /RG/LP Dated: (J.)..~ .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Naireen Khan 
D/0 Sh. Suhail Ahmed Khan 
RIO House No.156, Sector-B, Umarabad, Peerbagh, Chanapora, Srinagar 

vide notification No.1276 of 2021/RG Dated 16.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: ttJ?J()- /jf /RG/LP Dated: & .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Naireen Khan, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :243 rj/:LoJ/t /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehras Nissar 
D/0 Nissar Ahmad Mir 
RIO House No 64, Near VC Lodge Nigeen Srinagar 

38 

vide notification No.1181 of 2021 RG Dated 15.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CJD. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: b!J 1/6- ~3 ~IRGILP Dated: ~ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. , 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehras Nissar, Advocate 

...... for information and necessary action. ~ ~ . 

Addl.~~m.) v v~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2 ltLf tf[2oJ-Lf/RG/LP Dated: oJ-~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pervaiz Ahmad Wani 
S/0 Mohd AshrafWani 
RIO Wahdatpora, Wani Mohalla, Tehsil & District Baramulla 

39 

vide notification No.62 of 2021/RG/LP dated 23.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~~~~ 
No: tSdJ fL( or 61 /RG/LP Dated: (j;_ ~ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pervaiz Ahmad Wani, Advocate 

..... .for information and necessary action. 

~~~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2it ~ tf/bJ..~ /RG/LP Dated: 11J-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pooja Sharma 
D/0 Ashok Kumar· 
RIO Ward No. 4, Near Town Hall, Tehsil Hiranagar, District Kathua 

vide notification No.1 02 of 2022/RG/LP. Dated 24.02.2022 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order· 

~· 
No: 6§6 2. -G--tJ .. /RG/LP Dated: 02.- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Pooja Sharma, Advocate 

...... for information and necessary action. 

, r:+ddl. ~~dm.) 
v v¥ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :246 1/:to:Zit/RGILP Dated: tJJ_ ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mitu Rani 
D/0 Tara Chand 
RIO Viii. Chakjagtu P/0 Salehar Tehsil Bishnah, District Jammu 

41 

vide notification No.1 032 Dated 09.01.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: p{j TtJ' · ff-· IRGILP Dated: .... ,c 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagarfor information and 

also keeping record of the _same. 
7. Ms. Mitu Rani, Advocate 

...... for information and necessary action. 

v~d¥ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ().L(J 1/lrJ;Ly/RG/LP Dated: e-4..-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Sharma 
S/0 Brij Lal Sharma 
RIO Bhatnaga Nagar, Dharbadan, Village Thakrie, 
Tehsil & District Kishtwar 

42 

vide notification No.1678 dated 16.03.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 690S ~ Lr;-... IRGILP Dated: 

Copy forwarded to the: -

Addl.w.:~_CAdm.) 
cv ~~ 

fl.!::!.::. • 03.20 24 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahul Sharma, Advocate 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Q2 IJ@ ~Jlo:Lo/ /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amjad Ali 
S/0 Abdul Aziz 
RIO Swari, Manower Galla, Tehsil Kotranka, District Rajouri 

43 

vide notification No.1465 of 2021/RG Dated 16.12.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

A~~~d~ 
No: 69/6 -23 /RGILP Dated: ..!!....![_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Amjad Ali, Advocate 

...... for information and necessary action. 

AAdi.Wdm.) 
v ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J lj q ~/ba.?lf/RG/LP Dated: 1Lk.o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Insha Javeed 
D/0 Javeed Ahmad Bhat 
RIO Firdous colony Eidgah, District Srinagar 

vide notification No.592/2022/RG/LP Dated 27.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~~~d~ 
No: {{CJ ~~ -3/ /RG/LP Dated: fl..!:L:_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. lnsha Javeed, Advocate 

..... .for information and necessary action. 

~~A~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;?_,fo 1/lo)/j/RG/LP Dated: cl.o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr .. Vishavjeet Singh Jasrotia 
S/0 Rajnesh Singh Jasrotia 
RIO Ward No.9, Near Shanti Niketan Mandir 
Tehsil Hiranagar, District Kathua 

45 

vide notification No.540 of 2021/RG/LP dated 08.06.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must ·be 
. sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 6 9 3 :2 - 3 9 IRGILP Dated: ..f1..!:t.::..o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jamm·u for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishavjeet Singh Jasrotia, Advocate 

...... for information and necessary a~ ~ed¥ 

~c 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
. (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2 r1 rrf:~e lft/RG/LP Dated: ~ .. 03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Khalida Ashraf 
D/0 Mohd Ashraf Malia 
RIO Wahidpora Tehsil Lar, District Ganderbal 

46 

vide notification No.452 Dated 09.12.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~dl. ~1J}Adm.) 
tV ~~ 

No: b 9lt () -41 IRGILP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal.. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khalida Ashraf, Advocate 

...... for information and necessary action. 

A~/C}~~;t/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2-S:Z. f/:zo;t_* /RG/LP Dated: Q!l_.o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheetal Singh 
S/0 Bikram Singh 
RIO Ward No.7, Upper Phagmulla, Tehsil Pogal Paristan (Ukhral), 
District Ramban. 

47 

vide notification No.654 of 2021/RG Dated 05.07.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: t q 4 (} .. S ~ /RG/LP Dated: d.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sheetal Singh, Advocate 

...... for information and necessary a::.~-j:{.Adm.) 

lV ~ ~ 



--~--

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

. N 0 T I F I C A T I ON 

No: J.S!J fbo#JRG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Subder Ali 
S/0 Mohd Iqbal 
RIO Seripura, Tehsil Gool, District Ram ban 

48 

vide notification No.98 of 2022/RG/LP Dated 24.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~dt/~(Adm.) 
No: 6 9 S (; - .,& 3 IRG/LP Dated: _a_t_.o3•2t'.; (,-~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lnch~uge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Subder Ali, Advocate 

...... for information and necessary action.~ . 

~ l 
~ egisf tdk 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'JSlt ot{2o .24'IRG/LP Dated:~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Lavan Sagar Verma 
S/0 Mohan Lal Verma 
RIO Ward No.12, H.No.49, Chabutra Bazar, Mohalla Sheetla, 
Mandir Gali, District Udhampur 

49 

vide notification No.1497 of 2021/RG Dated 16.12.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~dl.~dm.) 
1V ·~~ 

No: b q fi Lf - ]1- /RGILP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Lavan Sagar Verma, Advocate 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '-s-~ ~llt/RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Antriksh Sharma 
S/0 Raman Sharma 
RIO Ward No.5, Near Ram Leela Ground.Tehsil Basohli, 
District Kathua 

50 

vide notification No.33 of 2022/RG/LP Dated 23.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expirv unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

\V~d~ 
No: 69 T:l -:f-q ... /RG/LP Dated: Olf- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Antriksh Sharma, Advocate 

...... for information and necessary action. ~ ~ 

~dl~~ (Adm.) v v~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 256 1/2a2-q/RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aqib Ghias Khan 
S/0 Ghias Ahmed Khan 
RIO Galhuta, Tehsil Mendar, District Poonch 

51 

vide notification No.1460 of 2021/RG dated 16.12.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 6 9 f!J cJ - f2 z IRGILP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 

~tra\h:Adm.) 
.egis c ~ 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Aqib Ghias Khan, Advocate 

. ..... for information and necessary action. 

~~~J Adm.) 

¥ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2~1: i/ltJMIRG/LP. Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Balpreet Kour 
D/0 Surinder Singh 
RIO H.No 258/1, Raipur Satwari, Mohalla Jammu Cantt., 
Tehsil & District Jammu 

52 

vide notification No.561/2022/RG/LP Dated 27.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 6 9 § fJ -- 9 r- /RGILP Dated: ~.03.2024 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '-Sl) i/~JJt /RG/LP Dated: ~{!.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akashdeep Singh Jasrotia 
S/0 Ashok Singh 
RIO VPO Chandwan, Tehsil Marheen, District Kathua 

53 

vide notification No.1012 Dated 09.01.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expirv unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Adrl~b~l}ar (A4 
,,/ ~¥ 

No: 6. 9 96 -7-o 1J 3 /RG/LP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Akashdeep Singh Jasrotia, Advocate 

...... for information and necessary action. 

t¥dl. ~~Adm.) 
v V¥ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2s-9 t~i/;o:tij!RG_ILP Dated: .all:.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

~r.~anoj](urnar 

S/0 Subash Chander 
RIO Tarore, Tehsil Bari-Brahrnana, District Samba 

54 

vide notification No.1776 Dated 08.05.2020 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: yOtJ 4 - I/ ~ /RG/LP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 

l\1. 
giStrared~ 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. ~r. ~anoj ](urnar, Advocate 

..... .for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2 6 & i/!e2-lf/RG/LP Dated: d.o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ali Jameel Mir 
S/0 Jameel Mir 
RIO H.No.33, Talab Khatika, Dalpatian, Tehsil & District Jammu 

55 

vide notification No.420 of 2021/RG/LP dated 05.06.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

·~WtAdm.) 
Dated: tl.!'t....=-.03.2024 ~ ~ No: ]!!( !L - I q- IRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ali Jameel Mir, Advocate 

...... for information and necessary action. 

~· 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2D I rf»»; /RG/LP Dated: ~"1103.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sudanshu Slathia 
S/0 Yash Pal Singh Slathia 
RIO Block 006, Rajgarh, Mandi, Gurha Slathia, 
Tehsil Vijaypur, District Samba 

56 

vide notification No.525 of 2021/RG/LP dated 08.06.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: TO 2-G- ~ r -IRG/LP Dated: .!l!t....::...o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sudanshu Slathia, Advocate 

...... for information and necessary a;R~~d~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :L6:z i/b)/f/RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Saqib Fayaz Khan 
S/0 Fayaz Ahmad Khan 

57 

RIO Chanpora Govt. Housing Colony, Dastgeer Lane Mohalla Iqbal Sahib, 
Tehsil Chanapora/Natipora, District Srinagar. 

vide notification No.1344 of 2021/RG dated 17.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: jo :?$ - ,3 S""'- IRGILP Dated: JZ!:L..o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 

~"\ 
egistrat{Adm.) 

~4v 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saqib Fayaz Khan, Advocate 

...... for information and necessary action. 

Addl. 

9v 



IDGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ 6.3 ~4~a.2UIRG/LP Dated: L2Jt_.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shivani Jamwal 
D/0 Ajit Singh Jamwal 
RIO Ward No.7, Bardhal Kalan, Tehsil Akhnoor, District Jammu 

58 

vide notification No.1390 of 2021/RG dated 17.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

No: 

By Order 

Addl.~~ (Adm.) 

31JU3 -.f6~ IRGILP Dated: ()y~.03.2024 ~ ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivani Jamwal, Advocate 

...... for information and necessary action. 

Addl.~~ (Adm.) 

(jl Qv7 



59 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :264 e.if:to;;i; /RG/LP Dated: ~03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gourav Prasher 
S/0 Romesh Kumar Sharma 
RIO Ward No.3 Village, Padder/Gungus Tehsil & District Reasi 

vide notification No. 471 of 2021/RG dated 29.03.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ h 

1\f~~(Adm.) 
No: :f6SJ- !f()-- IRGILP Dated: oft -.03.2b~4 V ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Gourav Prasher, Advocate 

. ..... for information and necessary action. 

1'fldl.~~dm.) 
1V. ~~· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Us-1/b)}JIRG/LP. Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ruchika Verma 
D/0 Barish Kumar Verma 
RIO Old Janipur, Indira Vihar, Tehsil Jammu North, District Jammu 

vide notification No.511 of 2021/RG/LP dated 08.06.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 16 ~q - t b - /RG/LP Dated: CJ ~- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

· ·.--ytl 1 (Adm.) 
eg~stnil?l- ~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ruchika Verma, Advocate 

...... for information and necessary action. 

A~Y;:rr~¥ 
.::_ _ . ..: .~:. =::-.:~-=·:: -~-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 268 o{br!Jlo/IRG/LP Dated: 1Ztl:.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abdul RoufNaik 
S/0 Gh Mohi Ud Din Naik 
RIO Khrewan Chadder, Banpora, Tehsil Qaimoh, District Kulgam 

vide notification No.1170 of 2021/RG/LP Dated 15.09.2021 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal· I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~-1h~ 
No: 70 6:Z- ':fll- A\dl. y.egistra~ (Adm.) 

/RG/LP Dated· ~ J • v ~ b..."' . • .J2.':::!..::..03.2024 '"" y 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abdul RoufNaik, Advocate 

...... for information and necessary a~ ~td~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: dJ>ftJ/bk~/RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kaneez Fatima Khan 
D/0 Javaid Ahmad Khan 
RIO Dangerpora, Tehsil & District Anantnag 

62 

vide notification No.606/2022/RG/LP Dated 27.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

· . Addl. ~~Adm.) 
Dated: a..!t..:=--.03.2024 @ ~ ~ No: yn..- @1.JRG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kaneez Fatima Khan, Advocate 

...... for information and necessary action. 

Adm.) 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 26(9 1/~ /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Madeeha Majid 
D/0 Abdul Majid Bhat 

63 

RIO 27-G, Green Lane, Shah Anwar Colony, Hyderpora, Tehsil & District 
. Srinagar 

vide notification No.846 Dated 15.10.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~/ilL 
Addl. Registrar. {2\dm.) 

No: tpt!J~ -tftJ-/RG/LP Dated: cJ-o/-.03.2024 @y t: ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Madeeha Majid , Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 269 1/21!Jllf/RG/LP Dated: 4.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nirjis Manhas 
D/0 Haji Musadiq Hussain Manhas 
RIO Kamal Kote Uri, Tehsil Uri, District Baramulla 

vide notification No.705 of 2021 /RG/LP dated 19.07.2021 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souCi'Jht before the date of expiry unless the absolute/final enrollment as an 
Advllcate is ordered there before. -. 

By Order 

Addl. Re~{j~m.) 
No: 1Jo CJ 1- q (g .. IRGILP Dated: ~.03.2024 {j£/ ~ ¥ 
Cop'y forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nirjis Manhas, Advocate 

...... for information and necessary action. 

Addl. ~\fAdm.) 
~ ~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2J:o trj~02!(IRG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Showkat Ahmad Gojri 
S/0 Mohmad Shahan Gojri 
RIO Pattan Gulmohar Colony, Babatang, Tehsil Pattan, District Baramulla 
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vide notification No.94 of 2022/RG/LP Dated 24.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation ·of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. Registra Adm.) ~ No: TtJCJCJ- r/tJt5 IRGILP Dated: ti..:::_.o3.2024 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Showkat Ahmad Gojri, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :21/ ef/ v:zlj /RG/LP 
v Dated: a:t.o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aqsa Assadullah 
D/0 Mohammad Assadullah 
RIO Peer Mohalla Kralpora, Tehsil Kralpora, District Kupwara 

vide notification No.545/2022/RG/LP Dated 27.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ 
Addl. Rf 

No: p tJ T -/If - IRGILP Dated: ~.03.2024 @. ~/ ¥ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammur for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
1. Ms. Aqsa Assadullah, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~;z u{:te:Llj /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Seemantika Tickoo 
D/0 Praveen Tickoo 
RIO 259/C, Ram Vihar, Old Janipur, Tehsil & District Jammu 
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vide notification No.677/2022/RG/LP Dated 30.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 1/ IS- d:l - IRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Seemantika Tickoo, Advocate 

...... for information and necessary action.\\ ~ _ \ 

Addl~i (Adm.) 

~ ~AV 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :2 7.1 tJfJ_(JJ!; /RG/LP Dated: .@.:.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Naveet Singh 
S/0 Vidya Lal 
RIO Dhami, Tehsil Nagrota, District Jammu 
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vide notification No.1074 of 2021/RG/LP Dated 14.09.2021 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~}Adm.) 
No: t)d.3- &J- IRGILP Dated: !!.!i.::_.o3.2024 ~ ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Naveet Singh, Advocate 

...... for information and necessary action. 

Addl~~ (Adm.) 

G1 ~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :LJ!t oJ~JJtiRG/LP Dated: d-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Sharma 
S/0 Sat Pal Sharma 
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RIO H.No.268 Near Board of School Education Rehari Colony, Tehsil & 
District Jammu 

vide notification No.604/2022/RG/LP dated 27.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ 
Addl. RegistralJ1. Adm.) 

No: 7f.31 - 3 (}- IRGILP Dated: ~.03.2024 @.: .l!V ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Karan Sharma, Advocate 

...... for information and necessary action. ~ 

Addl. Registr~ (Adm.) 

~ \W¥ 



~/ V. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'tl[~ 11~k~ /RG/LP Dated: Oo/-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rameez Raja 
S/0 Raj Mohmad Bhat 
RIO Malashahi Bagh, Ban Mohalla, Tehsil & District Ganderbal 

vide notification No.814 Dated 15.10.2018 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the · 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~fAdm.) 
No: ]( Q q - ~t IRG/LP Dated: ~.03.2024 ~ ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rameez Raja, Advocate 

...... for information and necessary action. 



IDGH COURT OF J.AM:MU & KASHMIR AND LADAKH AT J.AM:MU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :lr6 ~2fL/RG/LP Dated: c>q ... o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tsering Laskit 
D/0 Lotos Gailson 
RIO Stok Spalzin, Tehsil & District Leh 
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vide notification No.111 of 2022/RG/LP Dated 25.02.2022 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~~J, 
Addl. ~egistrar~ (Adm.) 

Dated: .i2..!1..:_.o3.2024 ~ ltV ~ No: J:/q T-s-Lj /RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tsering· Las kit, Advocate 

...... for information and necessary action. 

Addl. ~~Adm.) 
~ Vrv Ar 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Connell under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 271: tr{l2&.2-o/JRG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mansoora Mlir 
D/0 Imtiyaz Ahmad Mir 
RIO Yaripora, Khanmohalla, Naibasti, Tehsil Yaripora, District Kulgam 

vide notification No.1278 of 2021/RG Dated 16.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

l} 

No: ]-/ ~s--- tf :2- IRGILP 

· Addl. Registra~ (Adm.) . 

Dated: ~.03.2024 vr ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mansl[)ora Mir, Advocate 

... ." .. for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: d-16' oj ~$/RG/LP Dated: e-Q~ .03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohsin Mohi Ud Din Mir 
S/0 Gh Mohi Ud Din Mir 
RIO Khalil Mir Mohalla, Checkpora, Tehsil Trehgam, District Kupwara 
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vide notification No.698 of 2021/RG/LP Dated 19.07.2021 for a period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

· University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: yt b q -JP, IRGILP Dated: e-lf~ .03.2024 @ ¥ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohsin Mohi UdDin Mir, Advocate 

...... for information and necessary action. 

Addl. Registrar (Adm.) 

~ ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J1-q ~~d-lf/RG/LP . Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Seerat Mehraj 
D/0 Mehraj UdDin Khan 
RIO Haftchinar, Near Bakshi Stadium, Tehsil & District Srinagar 

vide notification No.1195 of 2021/RG Dated 15.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: .j) tr- {) tf IRGILP Dated: !!JL_.o3.2024 ~ , ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Seerat Mehraj, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: &l'f-.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irs had Ahmad Ganai 
S/0 Ab Rahman Ganai 
RIO Zahid Pora Darigund, Tehsil Srigufwara, District Anantnag 

75 

vide notification No.817 dated 20.09.2019 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~~ Addl. Re istra {Adm.) 

No: :J! fJ !S- 9 ;2.- IRGILP Dated: 0 lj .03.2024 [ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Irshad Ahmad Ganai, Advocate 

...... for information and necessary action. 

~- v / 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2(J/ m( ;Lt»JJ( /RG/LP Dated: f.t.o3.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nisha Devi 
D/0 Tarlok Singh 
RIO Village Athialta , Tehsil Mahanpur, District Kathua 
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vide notification No.638/2022/RG/LP Dated 30.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 1/ Cfj - J;LO-t; IRGILP 

Add • ~gistr~ 1Adm.) 

Dated: @ lf- .03.2024 ~ ~ # 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nisha Devi, Advocate 

...... for information and necessary action. 

Addl.~rn)., 
~ v~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2§ ~ 1"JJJ?Jt /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhimanyu Singh 
S/0 Pritam Singh 
RIO Barmori, Tehsil Nagri Parole, District Kathua 
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vide notification No.554/2022/RG/LP Dated 27.05.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

& ~~:1-Addl~a (Adm.) 

No: j:20! - ~:::: IRGILP Dated: .!2!1..::...03.2024 ~ ~ 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhimanyu Singh, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: IZi:-03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shah Faizan 
S/0 Javid Ahmad Shah 
RIO H.No.46, Housing Colony, Sanat Nagar, Tehsil Chanapora, District 
Srinagar 

vide notification No.133 of 2022/RG/LP Dated 25.02.2022 for a _period of one 

year has been extended till 31.03.2025 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. ~14m.) 
No: '"9-:l 0 q -/6 ~ IRGILP Dated: ..Q!/..::.03.2024 [ V ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shah Faizan, Advocate 

...... for information and necessary action. 

Addl.~\(k.dm.) 
~ ~¥ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2.5' lr e [2-ti }.}J /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bharty Devi 
D/0 Madan Lal 
RIO Lower Barnai, Netar Kothain, Tehsil & District Jammu 

80 

vide notification No.20 of 2022/RG/LP Dated 23.02.2022 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ ~ 

Add~egis~Adm.) 
No: J-J... 11:- 'J_f.t ...- IRGILP Dated: &.03.2024 g_ ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. _ 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bharty Devi, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2f/j ot~J~ /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vikas Sharma 
S/0 Ashok Kumar 
RIO Ward No.4, Near Hanuman Mandir, Tehsil & District Samba 

81 

vide notification No.1157 of 2021/RG Dated 14.09.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

AddL ~~Adm.) 
Dated: ~.03.2024 [ ~ ~ No: 1J':l!r"- 3 2 ... IRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President,· District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vikas Sharma, Advocate 

...... for information and necessary action. 

Addl.~~Adm.) 
~ v~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ 6 rt(f:llJ:Vj /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jehangir Ahmad Dar 
S/0 Gh. Mohd Dar 
RIO Rathsoon, Baba HaniefU Din Colony, Tehsil Beerwah, District Budgam 

82 

vide notification No.751 dated 02.12.2016 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~/Jl1-
Addl. Registrar (Adm.) 

- Yt!J-IRG/LP Dated: rJlf-.03.2024 g; l.. ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jehangir Ahmad Dar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ;)rJ 1 o ~~2~ /RG/LP Dated: Q.i:,.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nuzhat Hassan 
D/0 Ghulam Hassan Khan 
RIO Rather Mohalla Khadinyar,Tehsil & District Baramulla 

vide notification No.281 Dated 16.07.2015 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

. t 
Addl. Registrar {Adm.) 

No: 1-i-lfl- ':i.e.- IRG/LP Dated: .J2..Y.=_.o3.2024 @:_ ~ AY 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. N uzhat Hassan, Advocate 

...... for information and necessary action. 

Addl.~m) 
@ v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms.Mehvish 
D/0 Firdous Ahmad Mughal 
RIO Dawarana, Dabar Mohalla, Tehsil Uri, District Baramulla 

vide notification No.1279 of 2021/RG Dated 16.11.2021 for a period of one year 

has been extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~/l[i 
Addl. Registra~ (Adm.) 

No: 1,J lf9 - $; b- IRG/LP Dated: Olf- .03.2024 ~ 'hv ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehvish, Advocate 

...... for information and necessary action. 

Addl. 

Cit 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: &.t.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sahir Ahmad Rather 
S/0 Gh Nabi Rather 
RIO Pandith Mohalla Tilgam, Tehsil Pattan, District Baramulla 
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vide notification No.430 Dated 04.09.2013 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~/1 
Addl. ~J~egisgtrai~m.) 

Dated: 6 t( .... 03.2024 ~ ~ No: 1 J.s-r -6 lf- IRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sahir Ahmad Rather, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '2-1(} ~)~ /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Surjeet Kumar 
S/0 Maan Singh 
RIO W.No-2 Near Police Post, Nagri Parole, Tehsil & District Kathua 

86 

vide notification No.423 Dated 04.09.2013 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 1:7-oS- t/2- IRG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Surjeet Kumar, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: :Lo/1 U(/2o21t /RG/LP Dated: ~.03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mudasir Ali Allyie 
S/0 Ali Mohd Allie 
RIO Malpora Rathsoon, Tehsil Beerwah, District Budgam 
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vide notification No.756 Dated 02.12.2016 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Addl. 

No: z/-_':f Z - g} () ~ IRGILP Dated: C7~ ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mudasir Ali Allyie, Advocate 

...... for information and necessary action. 

Addl. 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ q l) rY~1ltJRGILP Dated: g4 ... 03.2024 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jamsheed Guizar Bhat 
S/0 Guizar Ahmad Bhat 
RIO AI-Noor Colony, Zawoora, Tehsil & District Srinagar 

88 

vide notification No.451 dated 04.09.2013 for a period of one year has been 

extended till 31.03.2025 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order al ~ 

Addl~~dm.) 
No: y~) -(}@ .. IRGILP Dated: ~.03.2024 ~ *
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jamsheed Guizar Bhat, Advocate 

...... for information and necessary action. 


